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Order date 

heard Mr.3.Pattnaik,Ld.C.unsel for the applicant 

and 	 Counsel appearint 

for the Respc*dentst on wbm a copy of this O.A. 

has already teen serve1. 

Applicant is contiauinq as Casual Make-up 

Assistant in )OK, Bhubaneswar since 192. 

y filing this O.A., he has prayed for a dire-j 

ction to the Respondents to reularise hint as a 

regular Makurup assistant. It appears from 

A*nexure-i/3 i4.20.11.I30fice 	noranc1i.in of 

GDoerarsha, New hMlhi)that clearance was riven 

from the ))irect.r General level to reularise the 
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services of the appiicant!n Para-3 of the said 

office memeranthin dtd.20.11003 it was re8rded as 

under: 

DK, Shubaneswar vide theirl letter N. 
14 (5)/23-..1/1ss 31, 	.2003 had fur- 
nished facts and firure stating that Sri. 
Subash Chandra I(antha is senir.mst casual 
Makeup 4ssistant in General eateq.ry at DDK, 
Bhubaneswar and be reularis,d against the 
post of Make-up Assistant in General Category 
at the KenLra." 

In para..4 of the said office memoranthxn dtd. 

2e.11.3 it was 	pjunicated as undor: 

"It has been decided by the compptent authority 
in pu1ic interest to regularise the servici 
of seniorinost casual Makeup Assistant, inne. 
ral catery in the Kendra against the vacant 
post. Accordingly, the undersigned is directed 
to convey the approval of competent authc;rity 
for reguiarisation of senior most casual Makeup 
èasiaant to the post of Makeup iAzsistant lying 
vacant at DK, Bhubaneswar." 

It apjears from Annexure_P/7 dtd.26.4.5 that a 

post of Makeup Assistnt (being transferre:: from .K/-

Chennaj(UR)) is stIll vacant at DDK,Thubaneswar a.nd. 

Leaance hs been lmauvht fzr bqr the 1)DK Bhubaneswar 

from the )G, Doord•arshan(Headuarters) to recrularise 

the applicant against the vacant post of Makeup 
Jt 

Assistant at DDK,huhaneszar. 

In the aforedaid ptnises, havi*c heard the Ld. 

Counsel for both the parties,tbdls O.A. is dispe&dd- 

f with a direction to the Respondents to immediate - 

ly regularise the services of the applicant against 

the vacant Make-up Assistant post at K, hubaneswar 

as he has tpt requisite qulificLtiOnZ and experie-

noes; 3fter following all formalities. 

With the aforesaid observation and direction, 

this O.A, • is disposed of.  

, 
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Send copies of this order to the Resp•n1e- 

nts and free cøies of this order be handed 

over to the Ld.Counsel pearinc for bcth to 

parties. 


